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CENTR&L AIIY%'HMSTR&TWE TRIBIiN .\L 
CUTTA.CK  BENCH, CITTTACK 

ORIGINALAPPLICATION NO.171 OF 2006 
Cuttack, this the 	of February, 2008 

Sri Fakir N aak . 	 .App}ic ant 

Vs. 

Union of iidia & Others 	 . 	..,. ..... 	. Respondents 

TVT) vNSI-I T-rmTc-irQ 
I1Ji' 

I. Whether it oe rtrred to rers or m? 

. Whether it be c n;u1ated to ii1 the Benches f the Centri1 Admini,trative 
rihunal orn? 

1) 
%tl

t) 4 
. 	 .flt .i 



CEVFRAL ADMiNTST1ATIvE 
c'i rrrr ei - 	ru S. Li I .1. CK £S D1Li,. Li., . L) 1. 1 ci. 

ORIGLNAIJ APPLICATiON NO.171 OF 2006 
Cuttack, this the lImDay of February, 2008 

HONBI.E. DR. K.B.S. RAJAN, MEMBER(J) 

IN THE CASE OF: 

Sn Fakir Nayak, aged about 46 years son of Late Daitari Nayak, ViIlae- 
Bonapada)  P.O. Konark, Dist.Puri, at present working as a Casual Chowkidar 
with Temporary Status, Office of the Chemist B ranch, A. S. I.. 	SubCircIe, 
Konark, AtiPo Konark, DistPuri.('Orissa) 

ApplIcant 

By the Advocate) 	 Mis, M.R 1'vlohanty, 
M.'VU17 ri pa thy 

Union of India represented thorough its Secretary to the Govt. of India. 
Depit. of Culture. AtfPo- Shastri B hawan., New Delhi- 11 000 1. 
Director GeneraL Archaclogical, Survey of India, Nanapath, New Delhi 

3 	Director (Sciene, 	A rii& 	iea Survey o 	ndia, 2-)-Cantonjiient 
Road, I) ehradun 

4 Superintendent 	lc k 	iii" \ i 	m 	e tt India 
n 	r riu 	 ur1 	iu \ 	'- ui 'i -  ar )ist ki 

spondent(s) 

By the Adocatets) 	 Mr. S.B. .Jeua, 



C R D 

i) Dr .. 	 .g v. 

e sho1 uioi vovcd u i icase is whether the 

appl icant. who has been conferred temporary status is eligible for 

regularization as Group I) 	despite for lack of 	 &The 

Respondents seem to be fully satisfied. with the perkniiance of the 

applicant and a vacancy is available but ftespondents reservation is 

that he does not fulfill the academic qualification for 8 pass and he is 

only 7 pass 

2. 	The applicant was iiiitialiv engaged. in June 198 1 and has 

been. continuously serving. He was conferred with temporary status in 

01 .042004 and thus br more than 25 years he has been in this 

organza. ion. {-iC is around 47 vear now. The only deficiency in him 

is that. he d c z not possess qualification of 8th  pass. Had the applicant 

known about th:kreauirementshe could have very easily acquired this 

qualification under an ccrresponderice course and even today he 

must be ready. Such eases, were an individual is otherwise fit to 

hold the post.. should not be depnved of the opportunity on the 

tht thee 	som 	fi 	iground 	 lfication.  Balance of 

convenience and interest of justice are in favour of the applicant 

being considered for Group D' post with a stipulation that the same 

shall be provisional and th.e appbcant shall tuthi.i the requirement of 

pass within 02 years. 
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3. 	In view of the above this JA, is disposed of with a 

direction to the Respondents to takeappropriate action for 

regularization, mitiaUy on provsionai basis, of the applicant in a 

Group D' post and with a rider that the regularization as Group D' 

shall be made permanent if he acquires the qualification as 08 pass 

within 02 years. 'Necessary relaxation 	Iu1es e obtained from th 

cotuetent iihntv No order as to c;ok 

DR k.WS. RAJA.N) 
ME MBER(J) 


